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BEFORE THE NATIONAL GREEN TRIBUNAL
AT NEW DELHI
ORIGINAL APPLICATION No. 327 of 2022

IN THE MATTER OF:

AMARAVATI FLY ASH BRICKS

MANUFACTURERS ASSOCIATION ...APPLICANT(S)
VERSUS

UNION OF INDIA & ORS. ...RESPONDENT(S)

AFFIDAVIT ON__BEHALF _OF THE MINISTRY OF
ENVIRONMENT, FOREST __AND CLIMATE CHANGE,
RESPONDENT NO. 1

I, Satyendra Kumar of age about 44 years, S/o Shri Baliram Prasad Gupta,
working as Director at Ministry of Environment, Forest and Climate Change
having office at Jor Bagh, New Delhi- 110003 do hereby solemnly affirm

and state as under:

1. That I, in the capacity of Director at Ministry of Environment, Forest
and Climate Change, am fully conversant with the facts of the case and

competent to swear this affidavit on behalf of Respondent No 1.

2. That the contents of the application under reply, unless specifically

admitted, are denied to the extent that they are inconsistent with the
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3. That, without prejudice to the above and as an alternative submission, v
the deponent craves liberty to raise further required contentions during the

course of the proceedings.

4. That the present application has been filed by the applicant being
aggrieved by the impugned letter dated 22/02/2022 issued by Respondent
No. 04 (Ministry of Power, Gove@ent of India), whereby it has directed
all the lignite and coal based Thelj‘mal Power Plants to provide fly ashl to
end users through bidding process only. It is alleged that the issuance of
the Office Order dated 22/02/2022 by Respondent No. 04 is not only
gross misuse of its power but;is also in violation of Order dated
18/01/2022 issued by this Hon’b?le Tribunal in O.A. No. 164 of 2018

titled as “Ashwani Kumar Dubey Vs Union of India and Ors”.

5. That the applicant has prayed t(? the Hon’ble Tribunal for quashing the
Office order dated 22.02.2022 issued by Respondent no. 4 and Office

order dated 16.03.2022 issued by Respondent no. 5 (APGENCO). The
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poﬂution and issue Office Order to all the Thermal Power Plants to put
Fly Ash depots at Urban Growth %Centers to cater the need of fly ash to

brick industry so that the maximizjed fly ash consumption would not only
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save crores of rupees of Thermal Power Plants but would also result into

providing affordable power to consumers.

6. That the Respondent Ministry, has published the Notification on
Utilization of ash from coal and lignite based thermal power plants vide
S.0. 5481(E) dated 31.12.2021. This notification supersedes the Fly ash
notification, 1999 S.O. 5481(E) dated 31.12.2021 and the subsequent
amendments thereof. Copy of the Notification is annexed herewith and

marked as Annexure R1.

7. That the Notification on Utilization of ash from coal and lignite based
thermal power plants dated 31.12.2021 provides for the responsibilities of

the thermal power plants as follows:

A. Responsibilities of thermal power plants to dispose fly ash and
bottom ash.— |
(1) That Para A (1) of the Notification mentioned that “Every
coal or lignite based thermal power plant (including captive or
co-generating stations or both) shall be primarily responsible to
ensure 100 per cent utilisation of ash (fly ash, and bottom ash)

generated by it in an eco-friendly manner as given in sub-

paragraph (2);”
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(2) That Para A (2) of thje Notification mentioned that “The ash *
generated from coal or lighite based thermal power plants shall b;:
utilised only for the following eco-friendly purposes, namely:-

(1) Fly ash based f)roducts viz. bricks, blocks, tiles, fibre

cement sheets, pipes, boards, panels;

(i) Cement manufécturing, ready mix concrete;

(iii) Construction of road and fly over embankment, Ash

and Geo-polymer Based construction material,;

(iv) Construction of dam;

(v) Filling up of loszv lying area;

(vi) Filling of mine voids;

(vii) Manufacturing of sintered or cold bonded ash

aggregate;

(viii) Agriculture in a controlled manner based on soil

testing;
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(ix) Construction }of shoreline protection structures in

coastal districts;

(x) Export of ash to other countries;

(xi) Any other eco-friendly purpose as notified from time

to time.”

W D o (3) That Para A (4) of the Notification mentioned that “Every

coal or lignite based thermal power plant shall be responsible to
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utilise 100 per cent ash (fly ash and bottom ash) generated
during that year, however, in no case shall utilisation fall below
80 per cent in any year, and the thermal power plant shall
achieve average ash utilisation of 100 per cent in a three years
cycle: Provided that the three years cycle applicable for the first
time is extendable by one year for the thermal power plants
where ash utilisation is in the range of 60-80 per cent, and two
years where ash utilisation is below 60 per cent and for the
purpose of calculation of percentage of ash utilisation, the
percentage quantity of utilisation in the year 2021- 2022 shall be

taken into account as per the table below:

Utilisation

percentages of

thermal power

First compliance
Cycle to meet 100

per cent utilisation

Second compliance
cycle onwards, to meet

100 per cent utilisation

plants
>80 per cent 3 years 3 years
60-80 per cent 4 years 3 years
<60 per cent 5 years 3 years

Provided further that the minimum utilisation percentage of

80 per cent shall not be applicable to the first year and first two °

years of the first compliance cycle for the thermal power plants
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under the utilisation category of 60-80 per cent and <60 per cent

respectively.

- Provided also that 20per cent of ash generated in the final
year of compliance cycle may be carried forward to the next cycle
which shall be utilised in the next three years cycle along with the

ash generated during that cycle.

(4) That Para A (5) of ihe Notification mentioned that “The
unutilised accumulated ash i.e. legacy ash, which is stored before
the publication of this notiﬁcation, shall be utilised progressively
by the thermal power plaﬁts in such a manner that the utilization
of legacy ash shall be completed fully within ten years from the

date of publication of thisi notification and this will be over and
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above the utilisation targets prescribed for ash generation through

current operations of that particular year:

Provided that the minimum quantity of legacy ash in

percentages as mentioned below shall be utilised during the

corresponding year and the minimum quantity of legacy ash is to

be calculated based on the annual ash generation as per installed

W s capacity of thermal power plant.
. oM o ,
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. Year from 1st 2nd 3rd -10th

date of

publication

Utilisation of |At least 20 per [At least 35 per | At least 50 per
legacy ash (in cent cent cent |

percentage

of Annual

ash)

Provided further that the legacy ash utilisation shall not be
required where ash pond or dyke has stabilised and the reclamation
has taken place with greenbelt or plantation and the concerned State
Pollution Control Board shall certify in this regard. Stabilisation
and reclamation of an ash pond or dyke including certification by
the Central Pollution Control Board (CPCB) or State Pollution
Control Board (SPCB) or Pollution Control Committee (PCC) shall
be carried out within a year from the date of publication of this
notification. The ash remaining in all other ash ponds or dykes shall

be utilised in progressive manner as per the above mentioned

timelines.”
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unloading, transport, storage and disposal of ash is done in an
environmentally sound marlner and that all precautions to prevenjt
air and water pollution areitaken and status in this regard shall be
reported to the concerned Sitate Pollution Control Board (SPCB) or

Pollution Control Committee (PCC) in Annexure attached to the

notification.”

8. That with regard to transportgtion of fly ash, the Para B of the

Notification dated 31.12.2021 states ‘:chat:

(1) That Para B (1) of the Notification mentioned that “All agencies
(Government, Semi-govemmeﬁt and Private) engaged in construction
activities such as road laying, rdad and flyover embankments, shoreline
protection structures in coastal districts and dams within 300 kms from
the lignite or coal based therma] power plants shall mandatorily utilise
ash in these activities:

I

Provided that it is delivered at the project site free of cost and
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nsportation cost is borne by such coal or lignite based thermal power

1

ants. %

Provided further that thermal power plant may charge for ash
cost and transportation as per mutually agreed terms, in case thermal

, power plant is able to dispose the ash through other means and those
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and free transportation shall be applicable, if thermal power plant

serves a notice on the construction agency for the same.”

(2) That Para B (3) of the Notification mentioned that “It shall be
obligatory on all mines located within 300 kilometres radius of thermal
power plant, to undertake backfilling of ash in mine voids or mixing of
ash with external Overburden dumps, under Extended Producer
Responsibility (EPR). All mine owners or operators (Government,

Public and Private Sector) within three hundred kilometres (by road)

- from coal or lignite based thermal power plants, shall undertake

measures to mix at least 25 per cent of ash on weight to weight basis of
the materials used for external dump of overburden, backfilling or
stowing of mine (running or abandoned as the case may be) as per the

guidelines of the Director General of Mines Safety (DGMS):

Provided that such thermal power stations shall facilitate the
availability of fequired ql}antity of ash by delivering ash free of cost
and bearing the cost of transportation or cost or transportation
arrangement decided on mutually agreed terms and mixing of ash with
overburden in mine voids and dumps shall be applicable for the
overburden generated from the date of publication of this notification
and the utilisation of ash in the said activities shall be carried out in

accordance with guidelines laid down by the Central Pollution Control

{S U\DVLOL"‘%)‘ - \Z \ Board, Director General of Mines Safety and Indian Bureau of Mines.”
Upreme ourt
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9. That further, Para D of the Notification dated 31.12.2021 provides ‘

for the procedure for supply of ash or ash based products. —

(1) That Para D (1) of the Notification mentioned that “The owner of
thermal power plants or manufe}cturers of ash bricks or tiles or sintered
ash aggregate shall serve writtefn notice to persons or agencies who are
liable to utilise ash or ash based; products, offering for éale, or transport

or both.”

(2) That Para D (2) of the Notiﬁcation mentioned that “Persons or user
agencies who have been serve;d notices by owner of thermal power
plants or manufacturers of ash léricks or tiles or sintered ash aggregate,
if they have already tied up V\;/ith other agencies for the purpose of
utilisation of ash or ash product:s, shall inform the thermal power plant

accordingly, if they cannot use any ash or ash products or use reduced

quantity.”

10. That in compliance to the Hor’i"bl;e NGT vide Order dated 18.01.2022 in
OA No.164/2018 in the matter Ashvyani Kumar Dubey Vs. Union of India
and others, MoEF&CC has cons;tituted 'Fly Ash Management and
Utilization Mission', vide order dated; 09.03.2022, to coordinate and monitor
issues relating to handling and disposial of fly ash as well as other associated

5 o issues, the mission comprising of the following members- (i) Secretary,

] LA a2 "7 T E: My
“ = o @3 i ;ﬁi‘;@ .
10¢ xa Tond .. .. N2 452,00\ . .
c ﬁ%TQ‘”‘&f_@;?MOEF&CC, (ii) Secretary, Ministyy ®of=Coat~ (it Secretary, Ministry of
TN SN S T AN Oip \
Gt ‘ " AN, SINGH ‘
CAPR N (ADVOCATE)
«d““&\‘% “e . Supreme Court of India ;
e f{ﬂ- €o Y, Regn Mo, 1635012020 / oo J

O NERETAN,

Yoot A
Yaas”

. \g}mﬁ\mﬂ‘“ ’Qg’



y
Power, (iv) Chief Secretary, State of M.P. and (v) Chief Secretary, State of
U.P., (vi) Chairman, CPCB, (vii) ACSs/PSs, Department of Power, Govt. of
UP and MP, (viii) ACSs/PSs, Department of Industries, UP and MP, (ix)
Additional Secretary, HSM Division, MoEFCC, (x) CMDs of all power
projects, coal mines, and other industries in Singrauli and Sonebhadra
industrial regions; (xi) Any other person(s) as nominated. The copy of order
is annexed as Annexure-R2.

11. In this regard, MoEF&CC has requested (i) District Magistrate,
Sonbhadra for stone crushers and all private mines located in Sonbhadra
District, Uttar Pradesh, (ii) District Magistrate, Singrauli, for stone crushers
and all private mines located in Singrauli District, Madhya Pradesh, (iii)
CMD, M/s NTPC Ltd., (iv) CMD, M/s Lanco Anpara Power Pvt. Ltd., (v)
CMD, M/s Hindalco Industries Ltd., (vi) CMD, M/s UPRVUNL, (vii)
CMD, M/s Northern Coalfields Ltd., (viii) CMD, M/s Grasim Industries
Limited Chemical Division, Renukoot, Sonbhadra, (ix) CMD, M/s Birla
Carbon India Pvt Ltd, chglgoot," Sonbhadra, to furnish the action plans vide
MoEF&CC O.M. dated 09 03 7022 Out of total 09 industries/stakeholders,
03 1ndustr1es/stakeholders namely M/s NTPC Limited, M/s Northern
Coalﬁeld Limited and M.P. Power Generating Co. Ltd., Jabalpur, M.P. have
submitted the action plan so far. Reminders have been sent for seeking

fﬁ:ﬁ ~, action plan  from the remaining industries/stakeholders. Action plans
&

?\ H’!“,«;" stibmitted by the stakeholders is annexed as Annexure-R3.
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12. It is respectfully submitted that in view of the above mentioned facts and
circumstances, the Hon’ble Tribunal may pass such order as may deem fit

and proper in the facts and circumstaﬁces of the case.
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Verified at on this da\yhoﬂﬁl‘lg&ember, 2022 that the contents of the
above affidavit are true and correcti to my knowledge and as per official
records maintained in the routine coiurse of business. No part of the above

affidavit is false and nothing material has been concealed there from.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 31st December, 2021

S.0. 5481(E).—Whereas by notification of the Government of India in the erstwhile Ministry of
Environment and Forests vide S.0.763 (E), dated the 14" September, 1999, as amended from time to time, the Central
Government, issued directions for restricting the excavation of top soil for manufacturing of bricks and promoting the
utilisation of fly ash in the manufacturing of building materials and in construction activity within a specified radius of
three hundred kilometres from the coal or lignite based thermal power plants;

And whereas, to implement the aforesaid notification Iilore effectively based on the polluter pays principle
(PPP) thereby ensuring 100 per cent utilisation of fly ash by the i;oal or lignite based thermal power plants and for the
sustainability of the fly ash management system, the Central “Govemment reviewed the existing notification; and
whereas environmental compensation needs to be introduced based on the poliuter pays principle;




S L,

[T I—avE 3(ii)] ST T TS © STETETr

And whereas, there is a need to conserve top soil by promoting manufacture and mandating use of ash based

. products and building materials in the construction sector;

And whereas, there is a need to conserve top soil and natural resources by promoting utilisation of ash in
road laying, road and flyover embankments, shoreline protection measures, low lying areas of approved projects,
backfilling of mines, as an alternative for filling of earthen materials;

And whereas, it is necessary to protect the environment and prevent the dumping and disposal of fly ash
discharged from coal or lignite based thermal power plants on land;

And whereas, in the said notification the phrase 'ash’, has been used which includes both fly ash as well as
bottom ash generated from the Coal or Lignite based thermal power plants;

And whereas, the Central Government intends to bring out a comprehensive framework for ash utilisation
including system of environmental compensation based on polluter pays principle;

And whereas, a draft notification on ash utilisation by coal or lignite thermal power plants in supersession of
the notification of the Government of India, Ministry of Environment and Forests published in the Gazette of India,
Extra Ordinary part II, section 3, sub-section (i) vide $.0.763 (E), dated the 14" September, 1999, by notification in
exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rle (5) of the Environment
(Protection) Rules, 1986, was published in the Gazette of India, Extraordinary, Part 11, section 3, sub-section (i), vide
G.S.R. 285(E), dated the 22nd April, 2021 inviting objections and suggestions from all persons likely to be affected
thereby before the expiry of sixty days from the date on which copies of the Gazette containing the said draft
provisions were made available to the public;

And, whereas all the objections and suggestions received from all persons likely to be affected thereby in
respect of the said draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section
3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the
Environment (Protection) Rules, 1986, and in supersession of the Notification S.0.763 (E), dated the 14™ September,

1999 except as respect things done or omitted to be done before such supersession, the Central Government hereby

issues the following notification on ash utilisation from coal or lignite thermal power plants which shall come into
force on the date of the publication of this notification, namely:-

A. Responsibilities of thermal power plants to dispose fly ash and bottom ash.—

(1) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall be
primarily responsible to ensure 100 per cent utilisation of ash (fly ash, and bottom ash) generated by it in an
eco-friendly manner as given in sub-paragraph (2); :

(2) The ash generated from coal or lignite based thermal power plants shall be utilised only for the following
eco-friendly purposes, namely:- i
(i) Fly ash based products viz. bricks, blocks, tiles, fibre cement sheets, pipes, boards, panels;
(ii) Cement manufacturing, ready mix concrete;
(iii) Construction of road and fly over embankment, Ash and Geo-polymer based construction material;
' (iv) Construction of dam;
(v) Filling up of low lying area;
(vi) Filling of mine voids;(
(vii) Manufacturing of sintered or cold bonded ash aggregate;
(viii) Agriculture in a controlled manner based on soil testing;

(ix) Construction of shoreline protection structures in coastal districts;

e
o
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Export of ash to other countries;

Any other eco-friendly purpose as notified from time to ﬁme. '

A committee shall be constituted under the chairmanship of Chairman, Central Pollution Control Board
(CPCB) and having representatives from Ministry of Environment, Forest and Climate Change (MoEFCC),
Ministry of Power, Ministry of Mines, Ministry of Coal, Ministry of Road Transport and Highways,
Department of Agricultural Research and Education, 'Institute of Road Congress, National Council for
Cement and Building Materials, to examine and review and recommend the eco-friendly ways of utilisation
of ash and make inclusion or exclusion or modification in the list of such ways as mentioned in Sub-
paragraph (2) based on technological developments and requests received from stakeholders. The committee
may invite State Pollution Control Board or Pollution Control Committee, operators of thermal power plants
and mines, cement plants and other stakeholders as and when required for this purpose. Based on the
recommendations of the Committee, Ministry of Environment, Forest and Cllmate Change (MoEFCC) may
publish such eco-friendly purpose.

Every coal or lignite based thermal power plant shall be responsible to utilise 100 per cent ash (fly ash and
bottom ash) generated during that year, however, in no case shall utilisation fall below 80 per cent in any
year, and the thermal power plant shall achieve average ash utilisation of 100 per cent in a three years cycle:

Provided that the three years cycle applicable ifor the first time is extendable by one year for the
thermal power plants where ash utilisation is in the range of 60-80 per cent, and two years where ash
utilisation is below 60 per cent and for the purpose of calculation of percentage of ash utilisation, the
percentage quantity of utilisation in the year 2021- 2022 shall be taken into account as per the table below:

Utilisation percentages of thermal
power plants

First compliance Cycle to
meet 100 per cent utilisation

Second compliance cycle
onwards, to meet 100 per cent
utilisation

>80 per cent 3 years 3 years
" 60-80 per cent 4 years 3 years
<60 per cent 5 years 3 years

Provided further that the minimum utilisation percentage of 80 per cent shall not be applicable to the
first year and first two years of the first compliance cycle for the thermal power plants under the utilisation
category of 60-80 per cent and <60 per cent, respectively.

Provided also that 20per cent of ash generated in the final year of compliance cycle may be carried
forward to the next cycle which shall be utilised in the next three years cycle along with the ash generated
during that cycle.

The unutilised accumulated ash ie. legacy ash, which is stored before the publication of this
notification, shall be utilised progressively by the thermal power plants in such a manner that the utilization
of legacy ash shall be completed fully within ten years from the date of publication of this notification and
this will be over and above the utilisation targets prescri'bed for ash generation through current operations of
that particular year:

Provided that the minimum quantity of legacy ash in percentages as mentioned below shall be
utilised during the corresponding year and the minimum quantity of legacy ash is to be calculated based on
the annual ash generation as per installed capacity of thermal power plant.

Year from date of publication * ond 3 1ot

[Utilisation of legacy ash (in percentagelAt least 20 per cent

At least 35 per cent |At least 50 per cent
of Annual ash) ’
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Provided further that the legacy ash utilisation shall not be required where ash pond or dyke has
stabilised and the reclamation has taken place with greenbelt or plantation and the concerned State Pollution
Control Board shall certify in this regard. Stabilisation and reclamation of an ash pond or dyke including
certification by the Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be carried out within a year from the date of publication of this
notification. The ash remaining in all other ash ponds or dykes shall be utilised in progressive manner as per
the above mentioned timelines.

Note: The obligations under sub-paragraph (4) and (5) above for achie.ving the ash utilisation targets shall be
applicable from 1¥ April, 2022.

Any new as well as operational thermal power plant may be permitted an emergency or temporary ash pond
with an area of 0.1 hectare per Mega Watt (MW). Technical specifications of ash ponds or dykes shall be as
per the guidelines of Central Pollution Control Board (CPCB) made in consultation with Central Electricity
Authority (CEA) and these guidelines shall also lay down-a procedure for annual certification of the ash pond
or dyke on its safety, environmental pollution, available volume, mede of disposal, water consumption or
conservation in disposal, ash water recycling and greenbelt, etc., and shall be put in place within three
months from the date of publication of this notification.

Every coal or lignite based thermal power plant shall ensure that loading, unloading, transport, storage and
disposal of ash is done in an environmentally sound manner and that all precautions to prevent air and water
pollution are taken and status in this regard shall be reported to the concerned State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) in Annexure attached to this notification.

Every coal or lignite based thermal power plant shall install dedicated silos for storage of dry fly ash silos for
at least sixteen hours of ash based on installed capacity and it shall be reported upon to the concerned State
Pollution Control Board (SPCB) or Pollution Control Committee (PCC) in the Annexure and shall be
inspected by Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) from time to time.

Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall
provide real time data on daily basis of availability of ash with Thermal Power Plant (TPP), by providing link
to Central Pollution Control Board’s web portal or mobile phone App for the benefit of actual user(s).

Statutory obligation of 100 per cent utilisation of ash shall be treated as a change in law, wherever applicable.

For the purpose of utilisation of ash, the subsequent sub-paras shall apply.—
All agencies (Government, Semi-government and Private) engaged in construction activities such as road
laying, road and flyover embankments, shoreline protection structures in coastal districts and dams within

300 kms from the lignite or coal based thermal power plants shall mandatorily utilise ash in these activities:

Provided that it is delivered at the project site free of cost and transportation cost is borne by such coal or
lignite based thermal power plants.

Provided further that thermal power plant may charge for ash cost and transportation as per mutually agreed
terms, in case thermal power plant is able to dispose the ash through other means and those agencies makes a
request for 1t and the provisions of ash free of cost and free transportation shall be apphcable if thermal
power plant serves a notice on the construction agency for the same.

The utilisation of ash in the said activities shall be carried out in accordance with specifications and
guidelines laid down by the Bureau of Indian’ Standards, Indian Road Congress, Central Building Research
Institute, Roorkee, Central Road Research Institute, Delhi, Central Public Works Departrnent State Public
Works Departments and other Central and State Govemment Agencies.
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It shall be obligatory on all mines located within 300 kilometres radius of thermal power plant, to undertake
backfilling of ash in mine voids or mixing of ash with external Overburden dumps, under Extended Producer
Responsibility (EPR). All mine owners or operators (Govemment Public and Private Sector) within three
hundred kilometres (by road) from coal or lignite based thermal power plants, shall undertake measures to
mix at least 25 per cent of ash on weight to weight basis of the materials used for external dump of
overburden, backfilling or stowing of mine (running or Iabandoned as the case may be) as per the guidelines
of the Director General of Mines Safety (DGMS):

Provided that such thermal power stations shall facilitate the availability of required quantity of ash by
delivering ash free of cost and bearing the cost of tsanspoﬁaﬁon or cost or transportation arrangement
decided on mutually agreed terms and mixing of ash yvith .overburden in mine voids and dumps shall be
applicable for the overburden generated from the date of publication of this notification and the utilisation of
ash in the said activities shall be carried out in accordance with guidelines laid down by the Central Pollution
Control Board, Director General of Mines Safety and Indian Bureau of Mines.

Explanation.- For the purpose of this sub-paragraph, it is also clarified that the provisions of ash free of cost
and free transportation shall be applicable, if thermal power plants serve a notice on the mine owner for the
same and the mandate of using 25 per cent of ash for rflixing with overburden dump and filling up of mine
voids shall not be applicable unless a notice is served on the mine owner by thermal power plant.

(i) All mine owners shall get mine closure plans (progressive and final) to accommodate ash in the mine

voids and the concerned authority shall approve mine plans for disposal of ash in mine voids and mixing of
ash with overburden dumps. The Ministry of Env1ronment Forest and Climate Change (MoEFCC) has issued
guidelines on 28™ August, 2019 regarding exemption of requirement of Environmental Clearance of thermal
power plants and coal mines along with the guidelines to be followed for such disposal.

(ii) The Minis‘try in consultation with Central Pollution Control Board (CPCB),' Director General of Mine
Safety (DGMS) and Indian Bureau of Mines (IBM) may; issue further guidelines time to time to facilitate ash
disposal in mine voids and mixing with overburden dumps and it shall be the responsibility of mine owners
to get the necessary amendments or modifications in the permissions issued by various regulatory authorities
within one year from the date of identification of such mines.

(i) There shall be a committee headed by Chairpers=0n Central Pollution Control Board (CPCB) with
representatives from Ministry of Environment, Forest and Climate Change, Ministry of Power, Ministry of
Mmes Ministry of Coal, Director General of Mine Safety and Indian Bureau of Mines for identification of
mines for backfilling of mine voids with ash or mixing of ash with overburden dump including examination
of safety, feasibility (not economic feasibility) and aspects of environmental contamination and the
committee shall get updated quarterly reports prepared regarding identified mines (both underground and
opencast) for the stakeholder Ministries or Departments !and the committee shall start identifying the suitable
mines immediately after the publication of this notification.

(i) Thermal power plants or mines shall not wait for dlsposal of ash till the identification is done by the
above mentioned committee, to meet the utilisation targets mandated as above.

Filling of low lying areas with ash shall be carried out with prior permission of the State Pollution Control
Board or Pollution Control Committee for approved projects, and in accordance with guidelines laid down by
Cenfral Pollution Control Board (CPCB) and the State Pollution Control Board or Pollution Control

Committee (PCC) shall publish approved sites, location,larea and permitted quantity annually on its website.

Central Pollution Control Board after engaging relevant. ‘stakeholders, shall put in place the guidelines within
one year for all types of activities envisaged 'mder th.lS notification including putting in place time bound

online application process for the grant permission by btate Pollution Control Boards (SPCBs) or Pollution
Control Committees (PCCs).



[%:T_«T H—w 3(ii)] T T T ; STETETr 17
(8) All building construction projects (Central, State and Local authorities, Govt. undertakings, other Govt.

®

M

Q)

®)

(6)

M

agencies and all private agencies) located within a radius of three hundred kilometres from a coal or lignite
based thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products,
provided these are made available at prices not higher than the price of alternative products.

Manufacturing of ash based products and use of ash in such products shall be in accordance with
specifications and guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, and
Central Pollution Control Board.

Environmental compensation for non-compliance.—

In the first two years of a three years cycle, if the coal or lignite based thermal power plant (including captive
or co-generating stations or both) has not achieved -at least 80 per cent ash (fly ash and bottom ash)
utilisation, then such non-compliant thermal power plants shall be imposed with an environmental
compensation. of Rs. 1000 per ton on unutilised ash during the end of financial year based on the annual
reports submitted and if it is unable to utilise 100 per cent of ash in the third year of the three years cycle, it
shall be liable to pay an environmental compensation of Rs. 1000 per ton on the unutilised quantity on whlch
environmental compensation has not been imposed earlier:

Provided that the environmental compensation shall be estimated and imposed at the end of last year of the
first compliance cycle as per the various utilisation categories as mentioned in sub-paragraph (4) of Para A.

Environmental compensation collected by the authorities shall be deposited in the designated account of
Central Pollution Control Board. ‘

In case of legacy ash, if the coal or lignite based thermal power plant (including captive or co-generating
stations or both) has not achieved utilisation equivalent to at least 20 per cent (for the first year), 35 per cent
(for the second year), 50 per cent (for third to tenth year) of ash generated based on installed capacity, an
environmental compensation of Rs. 1000 per ton of unutilised legacy ash during that financial year shall be
imposed and if the utilization of legacy ash is not completed at the end of 10 years, an environmental
compensation of Rs.1000 per ton shall be imposed on the remaining unutilised quantity which has not been
imposed earlier.

It shall be the responsibility of the transporters or vehicle owner to deliver ash to authorised purchaser or user
agency and if it is not complied, then an environmental compensation of Rs. 1500 per ton on such quantity as
mis-delivered to unauthorised users or non- delivered to authorised users will be imposed besides prosecution
of such non-compliant transporters by State Pollution Control Board (SPCB) or Pollution Control Committee
(PCC). W

It is the responsibility of the purchasers or user agencies to utilise ash in an eco-friendly manner as laid down
at para B of this notification and if it is not complied, then an environmental compensation of Rs. 1500 or per
ton shall be imposed by State Pollution Control Board (SPCB) or Pollution Control Committee (PCC).

If the user agencies do not utilise ash to the extent obligated under para B or the extent to which they have
been intimated through Notice(s) served under sub-paragraph (1) of para D, whichever is lower, they shall be
liable to pay Rs. 1500 per ton of ash for the quantity they fall short off:

Provided that the environmental compensation on building constructions shall be levied at Rs 75/- per square
feet of built up area of constructlon = i

(i) The environmental compensation collected by Central Pollution Control Board from the thermal power
plants and other defaulters shall be used towards the safe disposal of the unutilised ash and the fund may also
be utilised for advancing research on use of ash including ash based products.

(ii) The liability of ash utilisation shall be with thermal power plants even after imposition of environmental
compensation on unutilised quantities and in case thermal power plant achieves the ash utilisation of any
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particular cycle after imposition of environmental cdmpensation in subsequent cycles, the said amount shall
be returned to thermal power plant after deducting 10. per cent of the environmental compensation collected
on the unutilised quantity during the next cycle and deductron of 20 per cent, 30 per cent, and so on, of the

-environmental compensation collected is to be made in case of utilisation of ash in subsequent cycles.

Procedure for supply of ash or ash based products.—
The owner of thermal power plants or manufacturers of ash bricks or tiles or sintered ash aggregate shall

serve written notice to persons or agen01es who are liable to utlhse ash or ash based products, offenng for
sale, or transport or both.

Persons or user agencies who have been served notices by owner of thermal power plants or manufacturers of
ash bricks or tiles or sintered ash aggregate, if they have already tied up with other agencies for the purpose
of utilisation of ash or ash products, shall inform the thermal power plant accordingly, if they cannot use any
ash or ash products or use reduced quantity. ‘

Enforcement, Monitoring, Audit and Reporting.— :

The Central Pollution Control Board (CPCB) and the concerned State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be the enforcing and monitoring authority for ensuring compliance
of the provisions and shall monitor the utilisation of ash on quarterly basis. Central Pollution Control Board
shall develop a portal for the purpose within six months of date of publication_of the notification. The
concerned District Magistrate shall have concurrent Junsdwtron for enforcement and momtormg of the
prov1s1ons of this notification.

(i) Thermal power plants shall upload monthly information regarding ash generation and utilisation by 5th of

“the next month on the web portal. Annual implement:ation report (for the period -1* April to 31% March)

providing information about the compliance of provisions in this notification shall be submitted by the

30™ day of April, every year to the Central Pollution Control Board, concerned State Pollution Control Board
or Pollution Control Committee (PCC), Central Electricity Authority (CEA), and concerned Integrated

- Regional Office of Ministry of Environment, Forest and Climate Change by the coal or lignite based therinal

power plants. Central Pollution Control Board and Central Electricity Authority. shall .compile the annual

_ reports submitted by all the thermal power plants and submit to Ministry of Environment, Forest and Climate

Change by 31st May. j

(i1) All other user agencies shall submit consumption or utilisation or disposat of ash and use of ash based

products as mandated in this notification in the compliance report of Enviromnenfal Ciearance (EC) issued by
Ministry: of Environment, Forest and Climate Change or State Level Environment Impact Assessment
Authority (SEIAA) or Consent to Operate (CTO) issued by State Pollution Control Board (SPCB) or

- Pollution Control Committee (PCC), whichever is applicable. The Central Pollution Control Board (CPCB)

or State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall publish annual report
of ash utilisation of all other agencies except thermal power plants to review the effectrve 1rnp1ementat10n of
the provisions of the notification. '

For the purpose of monitoring the implementation of the provisions of this notification, a committee shall be
constituted under the Chairperson, Central Pollution Control Board (CPCB), with members from Ministry of
Power, -Ministry of Coal, Ministry of Mines, Ministry of Environment, Forest and Climate Change, Ministry
Road Transportation and Highways, Department of Heszy Industry as well as any concerned stakeholder(s),
to be nominated by the Chairman of the committee. The committee may make recommendations for effective
and efficient implementation of the provisions of the notification. The committee shall meet at least once in
six months and review annual implementation reports and the committee shall also hold stakeholder
consultations for monitoring of ash utilisation as mandated. by this notification by inviting relevant
stakeholder(s) at least once in six months. The comrmttee shall submit the six monthly report to Mlmstry of

Environment, Forest and Climate Cliange (MoEFCC).
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For the purpose of resolving disputes between thermal power plants and users of ash or manufacturer of ash
based products, the State Governments or Union territory administration constitute a Committee within three
months from the date of publication of this notification under the Chairman, State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) with representatives from Department of Power, and one
representative from the Department which deals with the subject of concerned agency with which dispute is
made.

The compliance audit for ash disposal by the thermal power plants and the user agency shall be conducted by
auditors, aunthorised by Central Pollution Control Board (CPCB) and audit report shall be submitted to
Central Pollution Control Board (CPCB) and concerned State Pollution Control Board (SPCB) or Poliution
Control Committee (PCC) by 30th November every year. Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall initiate action
against non-compliant thermal power plants within fifteen days of receipt of audit report.

[F. No. HSM-9/1/2019-HSM]
NARESH PAL GANGWAR, Jt. Secy.

Annexure

-~

Ash Compliance Report (for the period 1 April-31¥ March) to be submitted on or before 31¥ May.

S1. No.

Details

Name of Power Plant

Name of the company

District

State

Postal address for communication:

E-mail:

Power Plant installed capacity (MW):

Plant Load Factor (PLF):

Ole[[an[n|P]|widbi=

No. of units generated (MWh):

—
e

Total area under power plant (ha):
(including area under ash ponds)

i
jiz

11.

Quantity of coal consumption during reporting period (Metric
Tons per Annum):

12

|Average ash content in percentage (per cent):

13.

Quantity of current ash generation during reporting period
(Metric Tons per Annum):

Fly ash (Metric Tons per Annumy):
Bottom ash (Metric Tons per Annum):

114.

Capacity of dry fly ash storage silo(s) (Metric Tons) :

-+ Details of utilisation ¢f current ash generated during reporting S

period -

(a) Total quantity of current ash utilised (MTPA) during
reporting period:

(b) Quantity of fly ash utilised (MTPA): :

(i) Fly ash based products (bricks or blocks or tiles or - o ,
fibre cement sheets or pipes or boards or panels) | .

(i) Cement manufacturing:

i
“fla
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(i) Ready mix concrete: |
(iv)  Ash and Geo-polymer based construction matenal
(v) Manufacturing of sintered or cold bonded ash
aggregate: |
(vi) Construction of roads, road ond fly over embankment:
(vi)) Construction of dams: i
(viii) Filling up of low lying area: . \ :
(ix) Filling of mine voids: |
(x) Use in overburden dumps:
(xi) Agriculture:
(xii) Construction of shoreline protection structures. in
coastal districts; !
. (xiii) Export of ash to other countries: |
(xiv) Others (please specify): ' i
(c) Quantity of bottom ash utilised (MTPA):

_ fibre cement sheets or pipes or boards or panel.,)
(ii) Cement manufacturmg B
(ili) Ready mix concrete:
(iv) Ash and Geo-polymer based construction matenal
(v) Manufacturing of sintered  or cold bonded ash
aggregate: '
(vi) Construction of roads, road and flyover embankment
(vii) Construction of dams: |
(viii) Filling up of low lying area:
(ix) Fiiling of mine voids:
(x) Use in overburden dumps:
(xi) Agriculture:
(xii) Construction of shoreline protection su;uctures in|
ceastal districts: !
(xiii) Export of ash to other countries:
(xiv) Others (please specify): ;

Total quantity of current ash unutlhsed (MTPA) dunng
reporting period:

(i) Fly ash based products (bricks or blocks dr tiles or|

- |16.

Percentage utilisation of current ash generated during reportmg
period (per cent): i

17.

Details of disposal of ash in ash ponds !

(a) Total quant1ty of ash disposed in ash pond(s) (Metnc Tons)
as on 31% March (excluding reporting period): |

(b) Quantity of ash disposed in ash pond(s) dunng reporting
period (Metric Tons):

(c) Total quantity of water consumptlon for slurry discharge

into ash ponds during reporting period (m %y
(d) Total number of ash ponds:

(1) Active:

(i) Exhausted (yet to be reclaimed):
(iii) Reclaimed:

(e) total area under ash ponds (ha):

18.

Individual ash pond details

Ash pond-1,2, etc {please prowde below mennoned details
separately, if number of ash ponds s more ‘than one)

|(a) Status: Under comstruction’ or AuthC or Exhausted or

.f\{v.‘.\‘
I
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Reclaimed
(b) Date of start of ash dlsposal in ash pond (DD/MM/YYYY or
MMYYYY):

(c) Date of stoppage of ash disposal in ash pond after
completing its capacity (DD/MM/YYYY or MM/YYY Y):

(Not applicable for active ash ponds)

(c) area (hectares):

(d) dyke height (m):

(d) volume (m’):

(¢) quantity of ash disposed as on 31% March (Metnc Tons):

(f) available volume in percentage (per, cent) and quantity of ash
can be further disposed (Metric Tons):

(g) expected life of ash pond (number of years and months)
(e) co-ordinates (Lat and Long):
(please specify minimum 4 co-ordinates)

(D) type of lining carried in ash pond: HDPE lining or LDPE
lining or clay lining or No lining

2) mode of disposal: Dry disposal or wet slurry (m case of wet|
slurry please specify whether HCSD or MCSD or LCSD)

(h) Ratio of ash: water in slurry mix (1:___ )

(i) Ash water recycling system (AWRS) installed and
functioning: Yes or No

(j) Quantity of wastewater from ash pond discharged into land
or water body (m3):

(k) Last date when the dyke stability study was conducted and
name of the organisation who conducted the study:

(I) Last date when the audit was conducted and name of the
organisation who conducted the audit:

15. Quantity of legacy ash utilised (MTPA):

i.  Fly ash based products (brlcks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):

ii.  Cement manufacturing:
ili.  Ready mix concrete:
iv.  Ash and Geo-polymer based construction material:
v.  Manufacturing of sintered or cold bonded ash -
aggregate: ' -
Vi Construction of roads, road and flyover embankment: -
vii.  Construction of dams:
viii.  Filling up of low lying area:
ix.  Filling of mine voids:
x.  Use in overburden dumps:
xi.  Agriculture:

xii.  Construction of shoreline protection structures in
coastal districts;

xiii.  Export of ash to other countries:
xiv.  Others (please specify):

20. Summary:

Details Quantity generated (MTP) Quantity utilised Balance qi;antity MTP;
;. (MTP) and (per cent)
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Current ash during : II | N
reporting period : ! :

Legacy ash
Total ?
21. Any other information: E

Soft copy of the annual compliance report, and shape files
of power plant and ash ponds 1nay be e-1nailed to:- moefcc-
coalash@gov.in ;

22. Signature of Authorised Signatory

-
Uploaded by Dte. of Printing at Gov verniment of India Px.,ss ‘{mg Road. Mayapuri, New Delhx-l 10064
and Published by the Controller of 1‘uLuLat10ns Delhi-110654. ALOK '(U'VIA  Digialysgnedt oy ALK KUNAR
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-F.No. 11/3/2018-HS’M

‘ Government of Indla . :

Mlmstry of Envnronment Forest and Cllmate Change
Hazal dous Substances Manaoement DlVlSl()ll B

6th Floor, Jal ng,

: Indlra Paryavaran Bhawan
' '  Jotbagh Road,
New Delht-l 10 003

Dated C} March 2022

OFF ICE ORDER '

. Sub: Constltutmn of Fly ‘Ash \’Ianagement and Utxhzatlon Mlsswn for sclentlﬁc’
manaoement and utlhzatmn of ﬂy ash-l eg. : :

The Govemment of Indla Mmlstr} of. Enwronment Forest and Chmate_ A
Change had notlﬁed ‘the fly ash notification, 1999 V\thh was subsequently amended in 2003,
12009 and 2016. The nouﬁcatlon vide S.0. 3481(E) dated ol 12. 7071 ‘has: superseded the 1999
notification and the subsequent amendments thereof.

. In pursuance of the Order dated: 18 01.2022 of Hon ble Natlonal Green Tnbunal (Prmclpal' -
Bench) in Original Application No. 164 of 2018 in the maiter of Ashwani Kumar Dubey v.
Union of India & Ors. (tagged along with other connected matters), the Mmlstrv of Enwronment
Forest and Climate Chanoe may heéreby constitute the MlSSIOl‘l on Fl\f Ash ’\/Ianagement and
Utlhsatlon— .

'_ 1) Secretaxy mestr_\, of Coal

i) Secretary, MoEF&CC

iii) Secret'iry, Mlmstry of Pov, er

iv) Chief: Secret_aljy, State of U.P._-

v) Chief Secretary, State ofyM.Pzi :
vi) Chamnan CPCB~ -
vu)ACSs/PSs Pov&er UP and MP
viii) A\CSS/PSS Industrles UP and MP
1\) Addmonal Secretarv HSMD

X) CMDs of all power prolec.ts coal mines othel industries in Singrauli and Sonebhadra
industrial regions. '
xi)Any other person(s) as nominated.
3. The Terms of Reference of the Mission would be as under-
i.  To coordinate and monitor issues relating to handling and disposal of fly ash as well as
all associated issues in light of the Joint Committee's- recommendations for all the -

Thermal Power Plants and other mdustrles m Sumraull and Soneblndra mdustml .
regions. '
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v,

V.

Vi.

vii.

viil.

iX.

XI.

Xil.

xili.

Xiv.
XV.

Xvi. -

To prepare an action, plan as per the 1ecommendat10ns of the Joint: Committee (as per
Para 15 of the NGT Order dated 18.01: 7022)

To prepare resolutions and quarterly progress reports for information of stakeholders and . -

inhabitants in the Singrauli and Sonebhadra industrial areas.

The Mission will be free to interact with the ¢oncerned Government Departments/ Expert
institutions/ individuals/other stakeholders '

The Mission may in its first meeting require voluntary financial contribution by all the

projects in the proportion of the hnancm} capacity of the projects out of CSR funds or
otherwise.

The contribution, along with compensanon Wthh may be collected may be credited to a

‘separate environment testoration account forirestoration of environment and relief to the

victims of damage to the erivironment m such manner as may be found necessary by the
Mission.

Any victim or aggueved party wxll be free to -approach 111e Mission for prov iding such
relief.

The Mission may also consider the safeguaxds laid - down in the Notification dated

31.12:2021, particularly for safety audits- ot the ash dykes which should be conducted

particularly for structural stabﬂm,f as far as possable within six months.

The Mission. may considet on site and off slte crisis management plan with respect to fly
ash ponds and dykes. |

The Mission may evolve mechanism fm interaction with stakeholders, mc.ludmc

'assoc1at10ns of brick kiln owners.

Pubhc health and risk impact assessment in the areas of operdtlon of TPPs and generators
of ﬂy ash may be got conducted. '
Guidelines be also issued for siting, desxgn and engineering standards for the location,

disposal, maintenance and regulation of Ash Ponds as breach of a fly ash ponds result in
great disaster.

The Mission may monitor scientific management and uuhzatlon of fly ash bv power

projects. outside Singrauli and Sonebhadra, in coordination with Chief Secretaries of
concerned States and adopting safety measures for ash dykes, installing devices to control
air pollutlon (mcludmg FGDs, OCEMS) in a time. bound manner and restoration of
environmentand public health. :

The Mission may consider use of beneficiated coal.

‘The Mission may draw a roadmap for uulxzatlon and disposal of entire legacy fly ash for.

Singrauli and Sonebhadra industrial dreas as well as for all the Power Plants located in
clusters or standalone with tagging the soulces to utilize fly ash-on voluntary and
compulsion mode for which required mechanism is to be laid down.

The Mission mdy take up any other matter towards meeting the overall objectives.

3. The Mission is to hold its first meeting within one month to take stock of the situation and to
*prepare action plan. Thereafter, it may meet at leas once in a month for one year to review the

" progress.

4. The resolutions of the Mission and quarterly progress may be placed on the website of

MoEF&CC for information of the s oIS and m v‘ab‘l‘tants-m-thgﬁtfq —
e -
/v«.jf)'\—
Satyendfa Kumar
Director

To

All Members (As per the list)

satyendra.kumar07(@nic.in

UK



Action Plan for Fly Ash Utilization Received from Thermal Power Plants and Other Industries

S. No.

Recommendation of Joint
Committee

Responsibility

Action Plan Submitted by the unit

e The unit should immediately

take required measures to
stop the discharge of ash
pond overflow into the
Rihand reservoir.

The unit may be asked to
relocate the OCEMS in order
to achieve the desired iso-
kinetic sampling for
particulate matter.

The unit may be asked to
complete the installation of
the third CAAQMS at the

-~ earliest.

The unit may be asked to
ensure that the CAAQMS is
connected to the
CPCB/SPCB server at the
earliest.

M/s NTPC Limited Shakti Nagar

Sonbhadra (NTPC Singrauli)

Discharge of ash pond overflow has been stopped, by

resolving the disturbance in system (which was for a short

period), and there is no discharge into Rihand Reservoir.

NTPC Shakti Nagar have taken short-term and long-term

remedial actions which are as under:

»  Short-term: Additional line to increase AWRS flow by
500 m*/hr is installed.

» Long-term: Augmentation of AWRS capacity by
installing another pump (2000 m*/hr. capacity).

Online Continuous Emission Monitoring System (OCEMS)

will be installed along with FGD installation (by extension |

of ducts to new chimney) for obtaining iso-kinetic sample.

02/03 Continuous Ambient Air Quality Monitoring Stations
(CAAQMS) connected to CPCB/UPCB. 3rd CAAQMS
installation work has been completed.

Commissioning and linking of the 3rd CAQMS with
CPCB/UPPCB server are in progress.

b
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The unit may be asked to
submit a time-bound action
plan for 100% fly ash
utilization at the earliest.

The process of installation
and commissioning of the
FGD system needs to be
expedited in realization of the
revised timeline. '

The unit may be asked to
properly treat the MSW
generated from their
residential colony

The unit shall take immediate
measures to control fugitive
emission in ash dyke area.

e Action plan attached as Annexure-A.

e Work of chimney construction, absorber and associated
work is in progress.
»  All three Chimneys construction have been completed
up to 100-meter height.
» Efforts are being made to complete FGD installation
within the revised timeline.

e MSW generated from residential colony being segregated &
collected through special motorized vehicle. For
biodegradable waste, composting pits with covered shed are
being constructed and bio-methanation plant is also
commissioned. While non-biodegradable waste (plastic

_ waste) is being sent to registered recycler.

e Measures for regular water sprinkling have been taken and
- fugitive emission is under control in the dyke area.

The committee recommends
for imposing environmental
compensation (EC) of Rs
27,60,000/- for discharging
ash pond overflow water into
the Rihand reservoir. -

CPCB/ SPCB

The unit may be asked to
ensure that the CAAQMS is
connected to the

M/s NTPC Limited Rihand Super
Thermal Power

e CAAQMS are already connected to the servers of
CPCB/SPCB :

gy
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CPCB/SPCB server at the
earliest.

The unit may be asked to
submit a time-bound action
plan for 100% fly ash
utilization at the earliest.

The process of installation
and commissioning of the
FGD system needs to be
expedited in realization of the
revised timeline.

It is submitted that NTPC Rihand is very remotely located
in Sonbhadra region where ash is generated in abundance
and its utilization avenues are very limited.

The nearest ash consumption belt from NTPC Rihand is
Varanasi - Satna — Rewa which is located at a distance of
250 — 300 kms.

Despite the above odds, full efforts are being taken at NTPC-
Rihand to achieve ash utilization targets. ‘

Action plan is attached as Annexure-A

Civil and mechanical works for instailation of FGD are in
progress.

Efforts are being made to complete FGD installation within
the revised timeline

The unit may be asked to
submit a time-bound action
plan for 100% - fly ash
utilization at the earliest

M/s NTPC Limited Vindhyachal
Super Thermal Power Plant

Action plan attached as Annexure-A

The unit can be asked to
submit time bound action
plan for controlling the fire in
the coal stock yard

M/s Northern coalfield Ltd. (NCL
Bina Project, Bina, Sonbhadra)

At present, fire in coal stock yard has been cancelled at
Bina project by taking following measures:
A new fire tender has been commissioned at Bina project

" as additional firefighting equipment.

There is a specific team (properly trained) working under
Fire Fighting Officer (FFO- Bina) to tackle fire hazard in
Bina mine.

Fire hydrant pipeline is provided at coal stock yard ~ no.l
covering the periphery of coal stock yard.




Truck mounted mist spraying guns along with mobile
sprinkler (70 K1 and 28 ‘KI) are provided to control fire
hazards

2 no. of fixed fog cannon machine have been

commissioned at coal yard no.1 and deshaling reject yard

for control of fugitive emission and coal fire.
In additiorial to this. another fire hydrant pipeline along

with pumping arrangement will be provided near coal stock

yard no.2 by June 2022.

The unit can be asked to
explore the possibility to
monitor the status of fugitive
emissions through  the
existing CCTV network
provided for monitoring of
production activities.

A log hook is being kept in CCTV Control Room at GM
Office. Bina Project, where. record is being maintained
where fugitive emissions are visible in CCTV cameras and
corrective action taken on the report.

The unit can be asked to

strengthen the  vigilance
mechanism to identify the
default transporters and take
stringent action against them.

Compliance of fully tarapualin covered trucks is being
ensured by at Bina Project. Random inspections are being
carried out to report default transporter. Further stringent
action will be taken against any default transporter. This is
being complied. '

The unit can be asked to
provide  effective  tyre
washing facility for transport
vehicles.

The estimate for wheel washing facility has been approved
and presently under tendering process and will be completed
by October 2022.

The unit can be asked to
ensure proper treatment and

Currently all MSW generated from residential colony is
being collected door to door and stored at earmarked place
within the colony premises. Further estimate has been




disposal of MSW generated
in their residential colony.

The unit can again be asked
to submit the time-bound
action plan for compliance
with the provision of the
Notification of 2009
regarding utilization of 25%
fly ash along with Over
Burden (OB) for back-filling
the abandoned mine.

approved for the management of solid waste generated in
Bina Colony as per SWM Rules 2016. The work will be
awarded by June 2022 after tendering process.

The last five-year overburden and coal production figure of
NCL Bina Project are as follows:

Year Coal Overburden Stripping

Production removal ratio
(Tonnes) (Million m?

2020-21 8.413 36.35 432

2019-20 7.500 38.42 3.12

2018-19 7.500 '29.73 3.96

2017-18 - 7.500 25.89 345

2016-17 7.500 29.78 3.97

As it is evident front the above table, that Bina Mine operates at
a high stripping ratio (ratio of volume of waste rock to be
removed per ton of coal of coal). There are following constraints
in fly ash filling in operating mines:

1.

2.

3.

4,

Bina Mine is working with only internal dumping of the
overburden. The external dump has already achieved their
capacity as per maximum permissible height granted by
MoEF&CC and have been biologically reclaimed.

The Bina  OCP requires additional space to
accommodate OB of 275 MCum as per PR.- :
Mine is working with HEMM and there is high trafﬁc
density in the mines including dump area.

Mixing and dumping of fly ash in such huge volume of
overburden is impractical and unsafe.




The unit can be asked to take
corrective action so that the
site of CAAQMS could be
open from all the direction.

5. Further study is currently being conducted at NCL by

CIMFR- Dhanbad related to mine Backfilling through Fly |

Ash and its stability analysis.
Action plan will he submitted on the basis of recommendations
of above mentioned study.

e This being complied. Trees within the close vicinity of
CAAQMS have been trimmed to minimize hindrance at the
site.

The nunit should ensure
regular operations of ETP
and proper utilization of the
treated effluent to achieve
zero discharge.

The coal mine should ensure ‘

that no treated/untreated
effluent will be discharged
into the Balia Nalla which
finally meets the Rihand
reservoir.

NCL Dudhichuwa Project,
Sonbhadra

e Proper O&M of ETP is done by the department. Copy of
active (work order enclosed).

e Zero discharge is being maintained. Treated effluent from is
effectively being used in Water sprinklers, firefighting and
Washing of HEMMs.

‘e Proposal for relocation of ETP has been initiated vide E-

581788 dt: 27.09.2021.
Location has been finalized in-March, 2022: - - -

e Zero discharge is maintained. Treated effluent is used for
dust suppression, firefighting and washing of HEMM and
Discharge from STP is within limits. Zero discharge is being
maintained.

e Treated effluent from STP is effectively being used in Water
sprinklers, firefighting and washing of HEMMS. Zero
discharge of STP has been made by re-using the treated

. sewage water in nursery.

e De-Silting of drains is done regularly every year. Catch drain
of size 2 x 2 mto 5 x 5 m of length 7 km and two siltation

ponds of size 200m x 40-60 m x 4 m and 300m x 60m x 5m |

respectively have been designed and constructed to arrest silt
and sediments flows from soil, OB and mineral dumps.

558
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The unit can be asked to
explore the possibility to
monitor the status of fugitive
emissions  through  the
existing CCTV  network
provided for monitoring of
production activities.

Proper silt cleaning is done to arrest flow of silt every year
(work order enclosed). :

CCTV network is being provided for monitoring of
production activities in the Project. CCTV network will be
utilized for proper monitoring of fugitive emissions within 3
months. '

The unit can be asked to
strengthen the vigilance
mechanism to identify the

default transporters and take

stringent action against them

Transportation of coal, to the extent permitted by road is
already being done by only covered trucks with proper
tarpaulin cover: CCTV has been installed at-the exit check
post which is being monitored randomly by the dispatch
Incharge and Environment department. Dispatch Incharge
has been entrusted with the job of identifying the default
transporters. Security Guard at the check post has also been
instructed to ensure the strict compliance.

The unit can be asked to
provide effective tire
washing facility for transport
vehicles.

The unit can be asked to
ensure proper treatment and
disposal of MSW generated
in their residential colony.

Work for Commissioning of Wheel Washing Plant at
Dudhichua project as per the recommendation of NGT
Oversight Committee is under process. Expected to be
completed by December, 2022.

Residential colony of Dudhichuwa lies in Municipal limits.
A MSW thus generated is seggregated at project as dry and
wet waste. Dry waste is handled by Municipal Corporation
(copy of receipt as proof for reference) where wet waste is
turned into compost. Wet waste is also send to Nagar Nigam
Depo (copy Enclosed).




e The unit can again be asked

to submit the time-bound
action plan for compliance
with the provision of the
Notification of 2009
regarding utilization of 25%
fly ash along with Over
Burden (OB) for back-filling
the abandoned mine

130.09.2022.

A work order was issued on 10.07.2021 to HIT-BHU for
carrying out' “Scientific Study of fly -ash utilizntion/
dumping/ mixing in the OB of the running /active mines of
NCL along with its viability and safety aspect of man and
machinery”.

Final Report regarding fly Ash has been submitted by IIT-
BHU which states that fly Ash used in overburden is not

“feasible both external and internal.

Further guidance from DGMS has been sought for regarding
the matter vide letter DCH
/GM/PO/DGMS/Permission/22/235 (copy attached) and
response is awaited. '

Study on applicability of utilization of> 25%:fly ash along
with Over Burden (OB) for back-filling in Dudhichua Mine
is currently being conducted by CIMFR- Dhanbad. Action
Plan will be submitted on the basis of recommendations of
the above mentioned study. Target date of completion is

Committee recommends for
imposing environmental
compensation (EC) of Rs.
1,36,80,000/- for constantly
discharging untreated
effluent into the Balia Nalla.

CPCB/ SPCB

The coal mine should ensure
that no treated or untreated
effluent will be discharged
into the Rihand reservoir
through the drain.

M/s NCL Kakri Project, Sonbhadra

e Alternate mine water point has been strategically erected in

the mines to recycle sump water.

e Further, capacity storage of siltation pond, where excess

treated water is being stored, is being enhanced (Work Order
attached as Annexure 1).

F
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Truck mounted fog canon hiring has been completed. The
machine will start its operation from 01.04.2022 onwards
(Annexure 2). The same would help in further utilization of
treated water and suppression of fugitive emissions.

The coal mine should
immediately trap seepage in
the drain at mine water
collection sump. '

The unit can be asked to
strengthen the vigilance
mechanism to identify the
default transporters and take
stringent action against them.

Seepage has been arrested in the drain at mine water
collection sump.

The unit-can be asked to
explore the possibility to
monitor the status of fugitive
emissions  through  the
existng CCTV  network
provided for monitoring of
production activities.

Compliance of fully tarpaulin covered trucks is being
ensured by Security team with the help of CCTV. Random
Inspections are being carried out by Nodal Officer (Envt.) to
report default transporters and practices (Annexure 3).
manning of default truck for cerfain period is being
implemented.

The unit can be asked to
provide  effective  tyre
washing facility for transport
vehicles.

Monitoring of fugitive emissions inside the mines is being
done through CMPDIL each fortnightly, and the report of
the same is being communicated to UPPCB quarterly.
CC"1"V have been installed at strategic positions in mines
and monitoring of fugitive emissions through CCTV is being
considered.

The unit can be asked to
ensure proper treatment and
disposal of MSW generated
in their residential colony.

Work for commissioning of tyre washing facility at Kakir
Project is under process. Expected to be completed by Sept.
2022. -

Tender for the management of Solid Waste generated in
Kakri colony as per Solid Waste Management Rules, 2016
has been floated vide KKR/NCL/Civil/2021- 22ETN-43 on
07.03.2022 in ‘coalindia.nic.in’.

L18
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The unit can again be asked
to submit the time-bound
action plan for compliance
with theprovision of the
Notification of 2009
regarding utilization of 25%
fly ash along with Over
Burden (OB) for back-filling.
the abandoned mine.

The unit can be asked to take
corrective action so that the
site of CAAQMS could be
open from all the direction

“The tender would be finalized by June 2022.

e Study on applicability of utilization of 25% fly ash along

with Over-Burden for backfilling in Kakri Mine is currently
being conducted by CIMFR-Dhanbad. Action plan on the
same would be submitted on the basis of recommendations
of the above mentioned study.

e Trees in the close vicinity of CAAQMS, which were pointed

out by the h C1"1 Oversight committee in their last visit, have
been trimmed to minimize hindrance for horizontal
movement of wind. ' '

The committee recommends

for .imposing_environmental | __

compensation (EC) of Rs.
27,60,000/- for discharging

CPCB/ SPCB

untreated/treated effluent
into the Rihand Reservoir :

e The umit should ensure | M/s NCL Khadia Project, Sonbhadra | e Continuous operation of ETP is being ensured. Additional
continuous operations of provision of drain for feeding raw water into ETP has been

ETP. The unit should trap all
the bypasses and should
ensure that no
treated/untreated - effluent
will be discharged. in to the
environment.

provided to ensure that untreated water reaches ETP for
treatment.

e Creation of 02 new Siltation ponds has been proposed to

further arrest any treated/ untreated water from flowing
outside.

"~
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e The unit can be asked to | e Multi approach water sprinkling is in place at Khadia

ensure the proper and regular project:

operation of the water = Water sprinkling on haul roads is being done through

spraying system for effective high capacity (70 KL) 04 departmental water tankers & |-

control of fugitive dust 29 contractual tankers,

_emissions. ' = 23 Fixed water sprinklers have been installed near coal
yard.

= Regular sprinkling is being ensured in CHP at all transfer
points for control of dust emissions.

» One Fixed Fog cannon has been installed near coal yard.
03 additional fixed cannons are proposed for
procurement.

= One Truck mounted mist spray machine is being
deployed for dust suppression on daily basis. 01
additional truck mounted mist spray machine is under
process of hiring.

e The unit can be asked to e It is being strictly monitored through a network of CCTV
strengthen the vigilance cameras on the exit gates of the mine and no truck is being
"""" mechanism to identify the allowed to go out without tarpaulin covering. One register

default transporters and take has also been put at the Exit Gates for documenting any such

stringent action against them. violation and to take action against the security personnel
manning the exit gates as well as against the defaulter trucks,
if any.

e The unit can be asked to e Proposal for establishmeént of wheel washing system is
provide effective  tyre already under process. Meanwhile, a pit has been provided
washing facility for transport for washing of tyres near mine exit.
vehicles.

e MSW is being collected and dumped in low lying area
within the premises. In order to further strengthen the overall

e The unit can be asked to
ensure proper treatment and




disposal of MSW generated
in their residential colony.

The unit can again be asked
to submit the time-bound
action plan for compliance
with the provision of the
Notification of 2009
regarding utilization of 25%
fly ash along with Over
Burden (OB) for back-filling
the abandoned mine.

The unit can be asked to take
corrective action so that the
site of CAAQMS could be
open from all the direction.

MSW management, a new scheme has been prepared and is
under approval.

e A study conducted by IIT BHU regarding "fly ash |-

utilization/dumping/Mixing in the OB of the running/active
mines of NCL along with its viability and safety aspect of
man and machinery™. As per the report, it has been
recommended against the dumping of fly ash in internal or
external dump of Khadia Project. Following are the
recommendations/ advice of the report: -
» "It is advisable not to dump the fly ash on external dump
in Khadia OCP."
» "as per mine closure plan the fly ash is not advisable to'be
dumped in internal dump.”" .
» "It is technically not feasible to dump the 25% fly ash in
Mine dump in Khadia OCP due to geo mining conditions,
high stripping ratio, and huge rate of OB removal and

.—instability— of dump. during - rainy -season..in--present |-

condition."
e Further CIMFR study is proposéd to be taken up for
determining viable amount of fly ash that can be dumped
with OB.

e Itis being ensured that CAAQMS is free from obstruction in
its surroundings.

The committee recommends
for imposing envirorimental
compensation (EC) of Rs.
27,60,000/- for discharging

CPCB/ SPCB

F



untreated/treated effluent
into the Rihand Reservoir.

The unit can be asked to
explore the possibility to
monitor the status of fugitive
emissions  through  the
existing CCTV network
provided for monitoring of
production activities.

The unit can be asked to
strengthen the vigilance
mechanism to identify the
default transporters and take
stringent action against them.

The unit can be asked to
provide effective tyre
washing facility for transport
vehicles.

The unit can be asked to
ensure proper treatment and
disposal of MSW generated
in their residential colony.

M/s NCL Krishna Shila Project

At present 18 nos. CCTVs have been installed at different
points in the mine Monitoring of fugitive emissions and
other environment & safety related-—aspects have been
already being done regularly from field and GM office.

The Transportation agencies have been instructed time to

time for steps to avoid spillage of coal during transportation ‘

on public roads (copy of instruction enclosed as Annexure-
1). Strict action are being taken against the uncovered trucks
if found (copy of letter enclosed as Annexure-11).

The proposal of construction of common tyre washing.

facility for Krishnashila & Bina project of NCL is under
tendering process. The construction work for the same will
be done through Bina Project. Date of completion is
31.12.2022

Tender for the management of solid waste for Krishnashila
B, C & D type quarters in Bina Colony for collection,
segregation and disposal of solid waste has already been
awarded by LOA no. NCL/GM(C)/LOA- 47 /ETN-09/945
dated 28.10.2021. Further a separate composting facility will
be developed for disposal of organic solid waste. The
proposal for the same is under tendering process. (copy of
estimate enclosed as Annexure-I11I). Date of completion
30.09.2022. '
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The tnit can again be asked
to submit the time-bound
action plan for compliance
with the provision of the
Notification of 2009
regarding utilization of 25%
fly ash along with Over
Burden (OB) for back-filling
the abandoned mine.

e A study is currently being conducted by CSIR-CIMFR,
Dhanbad related to filing of fly ash in mine void. Action plan
of the same would be submitted on the basis of

recommendations of the above mentioned study.

To check the strength of the
bunds created around the
dykes/low  lying  areas
quarterly and one time
especially before the on-set
of the monsoon through
expert agencies of repute and

to submit Action Taken |
Reports to regional offices of

MPPCB, CPCB &
MOoEF&CC periodically.

M.P. Power Generating Co. Ltd.
(MPPGCL)

1S

Name | Name | Year | Recomm | Remark
of TPS | of of endation
Expert | study | of Expert.
agency agency

SGTPS | IIT, 2019 | Ash Report

, Indore dykes are | submitted to

Birsina proper’ & | MPPCB vide

|-hour.. [} . . _ — . | scientific.-| no. - —-— 2235-|-
’ ally dated:

designed | 10/12/2019.
and To comply
present with NGT
status is | order  dated:
good ‘for | 18/01/2022,
technical | directives for
soundnes | frequency to
S, carry out
structural | stability  test
strength, | being obtained
stability, from MPPCB.
safety and | Instruction of

expert as




ATPS,
Chacha

IIT,
Indore

2019

STPS,
Sarni

IIT,
Indore

2019

structurall
y
sustainabl
e and safe
for
adequacy
for
handling
of fly ash

‘| generated

from
TPSs.

bund
SSTPP,
Khandwa
being

complied.

;gg_g’_rd of ash

of

SSTPP

Khand

wa

IIT,
Indore

2019

Suggeste
d to carry
out
regular
maintena
nce of the
slope due
to erosion
during
monsoon
Seasorn.
Advised
to
monitor
the
performa
nce of the
dyke
using
geotechni
cal

()

el



instrumen

tation.

e To obtain prior permission e The condition is regularly prescribed by MPPCB during the
from MPPCB before any renewal of Consent to Operate (CTO) every year and same
disposal of fly ash / bottom is being complied by the thermal power stations of
ash in the low lying areas and MPPGCL as and when required.

ensure disposal as per the

CPCB guideline.




